Central Administrative Tribunal
Principal Bench

CP 92/2008
CA No. 435/2004

New Delhi this the 23 day of February, 2009

Hon’ble Shri Shanker Raju, Member (J)
Hon’ble Dr. Veena Chhotray, Member (A)

Josaf S/o Shri Gyan Prakash,

Rama Shanker S/o Shri Jamna Prasad,
Virender Pratap Singh S/o Shri Devi Singh,
Sunder Lal S/o Shri Jhandu Ram,

Jitender Kumar S/o Shri Hari Poojan,
Pramod Kumar S/o Shri Ram Chander,
Ramesh Kumar S/o Late Shri Jamna Prasad,
Bimba Dhar Sethi S/o Shri Laxman Sethi
Shambhu S/0 Shri.Jamuna Parshad

0. Smt. Chanderkanta W/o Shri Sukumar

SORPNOA R WD~

All are cured Leprosy Persons residing in Leprosy Complex,
Tahirpur, Sahdara, New Delhi -Applicants

(By Advocate: Shri Yogesh Sharma)
-VERSUS-

1. Shri Rakesh Mehta,
The Chief Secretary,
Govt. of NCT of Delhi,
New Sectt. New Delhi

2. Mrs. Zile Devi,
Director,
Directorate of Health Services,
Govt. of NCT of Delhi,
Swasth Sewa Bhawan, Karkaduma,
New Delhi

3. Shri Ram Lal,
Secretary,
Ministry of Health & Family Welfare,
Nirman Bhawan, New Delhi

4. Shri Madhukar Gupta,
Secretary,
Ministry of Home Affairs,
North Block, New Delhi

S. Secretary,
Ministry of Social Justice and
Empowerment, New Delhi -Respondents.



(By Advocates: Shri Ajesh Luthra for respondents No. 1&2
Shri H.K. Gangwani for respondents N0.4&5
Shri .J.B. Mudgil with Sh. R.K. Sharma for
respondent No.3.)

O R D E R (Oral

Shri Shanker Raju:

After hearing all the counsel, it is cleared that the State
Government as per Ministry of Social Justice and Empowerment
affidavit, once the leprosy cured persons are covered within the
definition of locomotor disabilities, the reservation pertaining to
that category shall be followed by the Government of NCT of Delhi.
In such an event, whenever there is a vacancy advertised under
that quota, it is open for the applicants to apply and then shall be
considered by the respondents in accordance with law. With this

CP stands disposed of. Notices are discharged.
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(Dr. Veena Chho (Shanker Raju)
Member (A) Member (J)
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